LOK SABHA DEBATES

LOK SABHA

Thursday, December 12, 1968,/ Agra-
hayana 21, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

(MR. DEPUTY-SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-

LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) :(a) Yes, Sir.

(b) Such arrangements have boen made
in all the States.
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SHRI BISHWANATH ROY : May I
know whether it is a fact that some of the
facilities provided to the scheduled castes
and scheduled tribes students in UP by
the Congress Government wese stopped
by the SVD Government whea it was in
power and if so, whether these facilities
will bo restored to them ?
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?HRI MUTHYAL RAO: 1| require
notice.

SHRIMATI SAVITRI SHYAM ¢ May
I kpow whether it is a fact that concessions
which are granted to these students are not
av_ai!able to them till the end of the acade-
mic year, on account of which they suffer
a great deal ?

THE MINISTER OF LAW (SHR1
GOYINDA MENON) : There have been
persistent complaints that there have been
delays in disbursement of these amounts
to students belonging to scheduled castes
and scheduled tribes, from certain States.
The distribution is made by the State
Govgmmem. The Central Government
prpvndes the money. This point has been
raised in the Consultative Commitiee also.

We are proposing to look into this
mat.ter and see how these delays could be
avoided.
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SHRI GOVINDA MENON : I was
speaking of the complaints which were
made by my colleagues in Parliament‘the
other day in the Consultative Committee.
As 1 submitted, the disbursement is made
by the State Governments. It has to be
looked into why, if at all, there are delays
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in the matter of disbursements. It is the
earnest desire of the Department of Social
Welfare to see that whatever is made
available to the Scheduled Castes and
Scheduled Tribes are disbursed to them in
due time.

SHRI D. BASUMATARI : In view
of the fact that no community has been
declared as Scheduled Tribe in Uttar
Pradesh may 1 know what steps they have
taken to give scholarships to students
belonging to those people who are not
declared as tribes in the States and what
is the number of people belonging to these
classes and nomadic tribes who are not
included in the Schedule ?

SHRI GOVINDA MENON : We deal
with people who have been included in the
Schedule as Scheduled Caste or Scheduled
Tribe. As the hon. House knows, there
is a Bill pending before a Select Committee
to revise the castes, communities etc., to
be included in the list of Scheduled Castes
and Scheduled Tribes. If there are any
Scheduled Castes or Tribes in Uttar Pra-
desh who have not been included in the
Schedule, I would request him to try to
persuade the Select Committee to include
their names.
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SHRI GOVINDA MENON: The
question of determining the persons be-
longing to tho backward communities is
left to the State Government under the
Constitution. 1f the question is whether
in Uttar Pradesh and Bihar committees
have been appointed in this respect, I
would like to have notice. I have no
information.
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Only one scheme viz. Establish-
ment of a Government School for the
Blind Children is under consideration.

(b) The scheme was received in the
Department in October, 1968, and is being
examined.

(¢) No, Sir.
(d) Does not arise. The final deci-

sion is, however, likely to be communi-
cated to the Delhi Administration shortly.
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DR. SHRIMATI PHULRENU
GUHA : When a scheme is forwarded by
any organisation or State, it has to be
looked into from all sides; so, naturally,
it takes a little time. We have received it
only in October.
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DR. SHRIMATI PHULRENUGUHA :
1 need notice. The schemes that they
mentioned referred only to our Depart-

ment; so, naturally, we looked into them
only.
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I have definite information that these
schemes were submitted to the Home
Ministry.





